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INTRODUCTION
I, the Chairman, Estimates Committee having been
authorised by the Committee to submit the report on their

behalf, present this Forty-eighth Report on the Ministry of
International Trade.

2. The Committee took evidence of the representatives
of the Ministry of International 'irade on the 2nd, 3rd, 4th,
5th and 6th December, 1963. As a few items of the subject
under examination related to tno Ministries of Industry,
Finance, Food and Agriculture, External Affairs and Trans-
port and the Directorate General of Technical Develop-
ment, the Committee considered it desirable to examine
the representatives of the ahove Ministries/Department
also. The Committee wish to express their thanks to the
Secretary, Additional Secretarie: and other officers of the
above Ministries and the Directorate General of Technical
Development for placing before them the material and in-
formation they wanted in connection with the examina-
tion of the estimates.

3. They also wish to extend their thanks to the
representatives of the Federation of Indian Chambers of
Commerce and Industry, New Delhi, the All India Manu-
facturers’ Organisation, Bombay, the All India Exporters’
Chamber, Bombay, the Indian Jute Mills Association,
Calcutta and the All India Importers Association, Bombay
and the Director General, National Council of Applied
Economic Research, New Delhi for giving evidence and
making valuable suggestions to the Committee,

4. The Report was considered and adopted by the
Committee on the 9th March, 1964.

5. A statement showing the analysis of recommenda-
tions contained in the Report is also appended to the
Report (Appendix IX).

ARUN CHANDRA GUHA,
New DerwLnur; Chairman,
Phalguna 22, 1885 (Saka). Estimates Committee.

March 12th, 1964.
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1. INTRODUCTORY

The Department of International Trade was set up in
1932 to give snecial attention to problems of trade and
export promotion and replaced the Commerce Wing of the
Ministry of Commerce and Industry which had been
functicning earlier. With effect from the 19th July, 1963,
a separate Ministry of International Trade was created.
The actual staff position in the Secretariat of the Ministry
as on the 29th February, 1964 was 111 Class I, 55 Class II
(Gazetted), 183 Class II (Non-Gazetted), 446 Class III and
169 Class IV,

2. Implementation of the policies relating to inter-
national trade is effected by various offices and executive
agencies of the Ministry like Organisation of the Chief
Controller of Imports and Exports, which is an attached
office, Coffee Board, Tea Board, Coir Board and Rubber
Board which are statutory bodies, constituted under Acts of
Parliament; State Trading Corporation, Mineral and Metals
Trading Corporation and Export Credit and Guarantee
Corporation which are State Companies.

3. The Ministry is the primary Government agency
responsible for the country’s commerce and overseas trade
including commercial relations with other countries, state
trading, import and export control and tariff policies and
procedures. It is also responsible for evolving and direct-
ing export promotion policies and efforts. In regard to
certain export industries like coir, rubber, tea and coffee,
the entire responsibility for planning, development and
production has also been given to the Ministry. The sub-
jects of jute and textiles have been transferred with effect
from 8th January, 1964 from the Ministry of International
Trade to the Ministry of Industry,



II. EXPORT PROMOTION

A. Introductory
(a) Review of Exports

Review of .
Exports 4. The trend of exports since 1951 may be seen from the
during First table below:—
and Second
Plans
_ (Rs. in crores)
First Five Year Plan Seco d Five Year Plan Third Five Year Plan
Year Value Year Value Year Value
1951-52 733 [1955-57 603  1951-(2 661
1952-53 S77 1937-7> 62  1962-63 694 (710
ircludirg
Goa)
1953-54 531 I8y 581 T46™ 791
fdrcludin g
Goa).
1954-55 592 1939-0¢ 540
1955-56 €96 196G-01 660
Total 3039 T 3146
Average exports Averagy -
per year in First pursy p -
Five Year Plan 606 yoal 609
Secord Five
Year plan

It would thus appear that cver the period of the first
two Five Year Plans India’s exports were somewhat stag-
nant. Though in volume, exports were hi:hicr in  the
Second Five Year Plan by 9 per cent., but on uccount of
less favourable unit values, this increase was not 1cflected
in larger export earnings.

5. In the pattern of export trade during the period 1951—
60, two main trends could be observed. Firstly, among com-
modities which were directly or largely based on agricul-
tural production such as tea, cotton textiles, jute manu-
factures, spices and tobaceo, on the whole exports did not
improve. However, significant increases were achieved in
the exports of new manufactures and products like iron

2



ore but these were not sufficient to offset the decline in

the traditional exports. These trends would be clear from
the following table:—

Pattern of exports, 195150
(Rs. in crores)

1950-ST  1955-56 1958-59  1959-60
1, Agricultural commodities and related )

manufactures . . - . 496°5 4893 4535 473°6
Cotton anJ jute manufactures (included

in item 1) . .. . 250°§ 1817 1534 180°%

2. Other manufacrures . . . . 584 61-0 533 1050
new manufactured products (included

in item 2) . . . . 89 86 12°§ 280

3. Minerals . . . . . 234 344 462 530

TorALt . . . . 578:3 584-7 553°0 631°6

The Committee consider it unfortunate that while over
the decade 1950-60, the total world export trade* doubled,
India’s share in it declirred from 2.0 per cent in 1950 to 1°1
per cent in 1960,

6. The Third Plan target of export is Rs. 3,700 crores. IRhird Plan

Actual exports from India excluding Goa in 1961-62
amounted to Rs. 660:6 crores and in 1962-63, Rs. 693-7
crores. There has been a shortfall of Rs. 127 crores as
compared to the targets of exports fixed for 1961-62 and
1962-63, the first two years of the Third Plan. The latest
estimate according to the Third Plan Mid-term Appraisa] is
that the exports would fall short by Rs. 90 crores of the
target during the Third Plan period. Exports from Goa
over the Third Plan period are expected to be of the order
of Rs. 90 crores. Thus including exports from Goa, total
export earnings over the five years of the Third Plan m2v
be expected tp amount to Rs. 3700 crores.

It has been emphasised in the Third Five Year Plan
that exports must be built up during this Plan period in
order to meet the much larger foreign exchange require-
ments anticipated for the Fourth Plan. Considering the
requirements on account of repayment obligations abroad

tAccording to the latest information received from the Ministry, the
total exports during 1955-56. 1958-50 and 1959-60 are as follows :

(Rupees in croref)
1955-56 . . . . . Sggjg
19s8-s9 . . . . S

19§9-60 . . . . . 6397
However, the cm;’\{nodity-wise break up is not available.
World export trade 1940 amounted to Rs. $6300 million.
‘World export trade rggo amounted to Rs. 112700 million.

T

arget of
Exports,



mnd maintenance and development exports, it is estimated
that by the end of the Fourth Plan, the annual level of
exports would have to rise to about Rs. 1300 crores to
Bs. 1400 crores, that is, to at least twice the present level.

The Committee are glad to note that the export receipts
for India including Goa, D:u and Daman during 1963 were
Rs. 791 crores, showing an increase of Rs. 104 crores or 15
per cent as compared to the total exports of Rs. 687 crores
during 1962—the highest rate of increase achieved so far.

Considering this trend the Committee have no doubt that
every effort would be made to attairn the original export
€arget of Rs. 3700 crores excluding the exports from Goa,
suhich are expected to total Rs. 80 crores.

{b) Need to create export consciousness

7. It has been stated during evidence that India ex-
poris only between 5 and 6 per cent of her national pro-
Bucts and that Indian indusiries are primarily oriented
fowards the internal market. The Committee consider
that there is imperat.ve need for making the industry and
the public conscious of the vital importance of exports to
the ecotomy of the country. The Committee would, in this
gonnection, ke to mention that a number of industrialised
countries like West Germany, Japass and U.K. lost no time
after the last World War to gear up their resources for an
gxport drive. The cn-operation of the public was enlisted
through increased publ'city measures and catching ban-
niers like “Export or Perish”. The Committee consider that
fn the present contert of the economy of the country, it is
$mperative that the co-operation of the public is enlisted
for an all out effort to earn foreiges exchange through ex-

ports.
(c) Fulfilment of Export Oblgations

€ When considering applications for licensing of indus-
bries under the Industries (Developm=nt and Regulation)
Kct, preference is given to industries and units which have
En export potential and which can undertake to eff>ct ex-
ports uptn a specified extent. Similarly, the Timited for-
eign exchange available for capital goods licensing 1s,



]

wherever possible, utilised for licensing the requirements
af units which undertake a similar export obligation. The
value of export obligation is usualy equal to twice the
value of the capital goods sought to be imported, to be
effected within a period of three years. At the time of the
Import of capital goods, the manufacturer is required to
file a bond, with suitable bank guarantee wherever neces-
gary, undertaking to fulfil the export obligation as pres-
cribed. On the basis of information furnished by the manu-
facturer to the port licensing authorities, his export per-
formance is watched. The procedure has been brought

{nto effect only in respect of licences issued after Novem-
ber, 1961.

9. The Committee have been infomed that in three cases,
the period of fulfilment ot export obligation expired on the
31st December, 1963 and the question f allowing further
Lime for fulfilment of export obligatin or enforcing the
Lerms of the bond to the extent of the :hortfall of the ex-
ports is under consideration of Government. The Commit-
fee cannot but feel unhappy over the »on-fulfilment of the
erport obligations by the concerned ind istries,

The Committee would urge upon t\:¢ industries to res-
pect their export obligations. They wo:!d also like the Go-
Oernment to take suitable action promn!ly in cases where

the export obligations are not dischiarged by the parties
concerned.

(d) Reduction in cost of Export Commuodities

10. The importance of cost reduction for keeping the
competitive efficiency of the industrv, ¢-pecially from the
point of view of exports is recognised -1 21l hands. Fellnw-
Ing the recommeondations of the B.ard of Trade, Govern-
ment appninted in December, 1962 an “Fxpert Committee
on Cnst Reduction Studies” under the chairmanship of
Dr. S K. Muranjan for formulatiny ¢t reduction pro-
grammes in respact of export commoditizs. Dri. S. K. Sen
of Planning Commission was the other member of the
committec. The Committee learn! wi'h regret that the
oth>r m~mber expressed his inability to continue on the
committee which as a result was reduced to one-man com-
mittee. The Estimates Committee fee! “oubtful if a one-
man committee can adeaquately and timely carry on studies
of the relevant industries.



It has been stated during evidence by the representa-
tive of the Ministry that the Expert Committee submitted
a report on cotton textiles in July, 1963 which is still
under consideration of Government. They have also been
informed that the textile industry has not been taken into
confidence with regard to this report and that the field
covered by the document is so large that it is very diffi-
cult to start at a point where one would immediately get
some concrete results:

The Committee are constrained to obs> - that at a
time when there is paramount need for making export
commadities competitive in price, nearly six months have
passed without Government taking any positive action on
the recommendations of the Expert Committee.

The Committee note that the Board of Trade at its
meeting held in February, 1964 had emphasised the need
for immediately establishing a Cost Reduction Cell in the
Planning Commission to undertake commodity-wise and
industry-wise cost studies both from the point of view of
internal economy as well as of export trade and to suggest
measures {0 bring them down.

They would urge the Government to give their most
careful and urgent attention to the problem of cost reduc-
tion in various industries and devise a competent machin-
ery to tackle it in a comprelensive manner.

B. Fiscal Rehates
(a) Relicf jrinn Inrome-tax

11. Relief from income tax was allowed to exporiers
for the first t'me under the Finance Act, 1962. The Fin-
ance Act, 1963 extended the scope of this relief. Briefly
speaking, the relief allowed is ag under:

(:) Rebate at one-tenth of the amount of income-tax
and super-tax attributable to income derived from
exports out of India, in the case of all assessees
other than certain foreign companies (i.e., whieh
have not made the prescribed arrangements for
declaration and payment of dividends within
India) is allowed to any exporter, whether or
not he is also a manufacturer.
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(ii) A further rebate of income-tax and super-tax,
calculated at the average rate of income tax and
super iax on an amount equal to 2 per cent of
the export turnover, is allowed to a manufac-
turer who either himself exports, or where the
first purchaser from him exports, any articles,
manufactured by the former, in any of the in-
dustries (other than some specified industries
e.g. textiles, cement, sugar etc.) listed in the
First Schedule to the Indusiries (Development
and Regulation) Act, 1951.

12. The Committee understand that Japan was allow-
ing accelerated depreciation on fixed assets used in export-
ing industries. This concession was admissible to any ex-
porter who increased both the value and proportion of
the export sales to his total sales in any half vearly ac-
ccunting period. Thus, if during January—June, 1960, the
export sales were 1 million ven out of total sales of 2 mil-
lion yen (50 per cent), and during July-December, 1960,
the export sales were 1'5 million yen out of total sales of
2 million yen (75 per cent), the depreciation for the latter
half-vearly accounting period would be increased by 25
per cent. The additional depreciation under this provision
was subject to a maximum of 50 per cent.

The Committee have been informeq during evidorce
that the techniques cmploved and  eencessions given in
foreign countries for export promotion are c¢nnstantly be-
ing studied. They also understand that a team under the
National Productivity Council has recently teured several
countrirs to study the technigues of export promotion. The
Committee have no doubt that Gorernment would con-
sider the advisability of giving such concessions to export
ers a: are considered necessary including that of accelerat-
ed depreciation on fived asseis used in exporting industries.

(b) Sales tax

13. One of the burdens on the cost of export items is
the sales tax. Sales tax at various rates, not always uni-
form, is levied by State Governments. Besides, there is
also an inter-State Sales tax. Although the last sale, con-
stituting actual exports, between the Indian exporter and
the foreign importer is not subject to sales tax, the inci-
dence of this falls very often on the export commodities
also, particularly when it is collected on earlier sales, when
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it is not possible to distinguish between sales for export
and those for internal consumption. However, sales tax
in respect of some commodities e.g. textiles, sugar and
tobacco, has been replaced by additional central excise
duties, and this has enabled such excise duties to be refund-
ed on exports.

14. As sales tax is an important source of revenue to
State Governments, they are understood to be very reluct-
and to part with any ingredient of it.

The Mudaliar Committee who considered this matter
had suggested that the Central Goernment should assume
the responsibility for the remission of the sales tax enter-
ing into export costs and that uniform rebate of say 2 per
cent could be generally granted.

15. The Committee have been informed that a commit-
tee under the chairmanship of Shri R. G. Saraiya, was set
up in June, 1963 by the Board of Trade to study the ques-
tion of incidence of sales taxes on commodities exported
from India and to suggest measures for grant of appro-
priate relief in the interests of export trade. The report
of the Saraiya Committee is expected to be submitted by
the end of March, 1964. :

The Committee have no doubt that the recommenda-
tions of the Saraiya Committee would be processed quickly
and suitable action taken to ensure that the exports are
not unnecessarily burdened with levies.

(c) Drawback of Import and Exc’se Duties

16. When any manufactured product is exported, it is
entitled to:
(a) rebate (or non-pavment) of the central excise
duty, if any, chargeablz therzon; and

(b) rebate (or drawback) of the customs and ex-
cis> duties paid on the materials used in the

manufacture of such products.

Rates nf drawhack for different products are determin-
ed b7 ‘»~ Ministrv of Finance and actua! pavmont s
allowe? b th~ Castrm= House throush which the export
takes n'a~¢c. Thero are nearly 200 items in the drawback

schedule.



17. 1t has been represented to the Committee that the
present procedure for obtaining drawback of import and
excise duties is too lengthy and elaborate, particularly for
complex engineering products which may contain many
different materials or components, for each of which elabo-
rate statements have to be filed. Various items also attract
excise duty at several stages before they app=ar in the
finished product and it may also be difficult to establish
accurately the exact quantities of different materials used
in a particular product. Th~ position is further complicat-
ed where a particular raw material is imported for a range
of manufa-tured items in a particular unit, of which only
one or more will be subject to a claim for duty drawback.

18. The Committee understand that some steps have
alrendy been taken to simplify and expedite the various
processes involved in allowing drawbacks.

There is also a committee consisting of representatives
of the Ministry of Finance, Ministry of International Trade,
the Directorate General of Technical Development and the
Comptroll>r and Auditor General which deals with all pro-
blems relating to drawback. The Committce meets every
fortnight at Delhi and at least twice a year at each of the
major port towns where it meets representativzs of Export
Promotion Councils, Chambers of Commerce, individual
exporters, etc., to discuss with them any problems relating
to exports and payment of drawback thereon.

The Committee suggest that the above mentioned De-
partmental Committee should look into the difficulties
being erxperienced by the industries and exporters in
obtaining drawback of duties on exports and try to resolve
them in consultation with the representatives of the con-
cerned industries and erporters without any avoidable de-
lay. They would also suggest that every effort should be
made to fix the rate of drawback for as many products as
possidble to facilitate payment.

19. The Mudaliar Committee (1962) had recommended Drawback
that for the sake of convenience of exporters, the draw- ﬁ,‘,ﬂ.’,"“’
back of import duties, the excise and sales tax should all Excise and
be given at one central point most convenient to the ex- fm: :,:
porter. The Committee have been informed that the l‘f‘!‘m‘
Ministry of Finance have agreed in principle that the re- ot
bate of Central Excise Duty (on finished products) and
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the drawback of Customs and Central Excise duties (on
raw materials) on the exports should be made by a single
authority and the question as to which authority may be
entrusted with the job is under consideration. They have
also been informed that the recommendation of the Muda-
liar Committee will be examined further on receipt of the
report of the Saraiya Committee. :

The Committee would like to emphasise that the deci-
sion in the matter may be taken without any avoidable
delay.

C. Transpor: facilities and freight concession.
(a) Transport Facilities and Railway Freight Concessions

20. Movement of export cargo over Railways enjoys
priority in Category ‘D’ of the Preferential Traffic Sche-
dule. Special Priority labels “PRIORITY FOR EXPORT”
are attached to various wagons carrying export cargo 8o
that no hold-up takes place at any stage.

21. The Ministry of Railways have granted rail freight
concessions on the movement of several export gnods from
places of manufacture to ports of export. The concessions
range from 5 per cent to 50 per cent.

The Committee understand that the approximate value
of rail freight concession already granted for export com-
modities, on the basis of a selective approach, is about
Rs. 2'5 crores per annum.

The Mudaliar Committee had suggested in their Report
that in view of the intense competition which Indian com-
modities were facing, it would be a help to our export
effort if the railways gave a general rebate of 2597 on all
goods put on board. The Estimates Committec have heen
informed by the Ministry that this recommendation of the
Mudaliar Committee has not been accepted for the follow-

ing reasons:

(a) A number of traditional items of export com-
modities do not stand in need of concessional
railway freight and the grant of such conces-
sions for commodities which do not require as-
sistance would only imply increase of profits
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of the exporters without any corresponding in-
crease in the volume of export attributable to
the concession.

(b) The Ministry of Railways felt that the financial
implications of the grant of such a concession
would involve a very heavy drain on railway
revenues, without a proportionate increase in
the volume of export.

(c) That by the adoption of a speedy and effective
procedure the requirements of each commo-
dity or a group of commodities could be ade-
quately catered to.

The Committee find thut the Government have continu-
ed to extend on a sclective basis the railway freight con-
cession for export of commodities and from 1st January,
1964, a rcbate of 25 per cent in railway freight has been
allowed to 65 more commodities, comprising products of
engineering industry from any station to any port for ex-
port.

(b) Ocean Freight Rates

22. Ocean freights have an important bearing on sea-
borne international trade. In order to keep a watch over
the freight structure in India’s overseas trade and to in-
vestigate complaints relating to high., anomalous and dis-
criminatory freight rates and lack of shipping space for
cargo, the Government have set up a Fre‘gcht Investigation
Bureau at Bombay under the administrative control of
the Director General of Shipping, with a Branch Office at
Calcutta.

23. It has been represented to the Committee that
whenever the industry applies for reduction of freight rate
to the Freight Investigation Bureau, the latter desire to be
furnished with information about the rates charged for the
particular item in other countries. As there are different
Conference Lines operating in different spheres, the indus-
try finds it difficult to collect the requisite information.

The Com_mittee have been informed by the Director
General, Shipping that Government have constituted a
Research and Statistical Cell in. Freight Investigation
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Bureau to undertake a study of the maritime freight strue-
ture and shipping opportunities available for export car-
goes and collect necessary data regarding f.o.b. and c.i.f.
prices of freight rates from India and competing countries.
The Bureau has for this purpose collected the Fre:ght
Schedules in respect of the various Conference/Rate Agree-
ments/Shipping Lines serving the overseas trades of Ind:a.
It has, however, not been possible to obtain copies of
Freight Schedules of the various routes all over the world.
Efforts are be'ng made to get information through Trade
Commissions and Embassies abroad in respect of individual
commodities where representations are received that the
freight rates are high or discriminatory.

The Committee suggest that vigorous and prompt efforts
may be made to complete the comparative studies under-
taken by the Freight Investigation Bureau as quickly as
possible and necessary steps taken to seek reduction in
freight rates particularly for sensitive commodities.

(c) Miscellaneous

(i) Effect of Detention of Ships on Exports.

24. It has been suggested to the Committee that the
turn-round of ships in Indian ports particularly Calcutta
needs to be improved. The Committee understand that
there is heavy detention of ships at Calcutta Port. The
Committee consider that it would be worthwhile to under-
take a study of the effect of heavy detention of ships at
this port on c.i.f. value of exports.

They would suggest that urgent measures may be taken
to mndernise the cargo handling facilities at the principal
ports so that detention of ships, which has a direct baring
on freight rates, is reduced.

(ii) Inadequacy of Indian Tramp Tonnage

25. The Committee note that India-U.K. Continent
Conference (Karmahom Conference Lines) increased
their freight rates on West bound cargoes to 12i% w..lf.
1st July 1963 but after considerable pressure from Govern-
ment reduced it to 10 per cent. The Committee understand
that agreement of the Conference Lines has also been
obtained in principle to special treatment being accorded to
sensitive commodities and the matter is being pursued in
consultation with the trade interests.
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26. The Commmittee understand that there is paucity of
Indian tramp tonnage, the total capacity being about 50,000
G. R. T. During the current plan period, 20 tramp vessels,
including bulk carriers, aggregating 2,90,53¢ G.R.T. have
been acquired/ordered for operation in the tramp trade.
The Committee feel that the most effective method of
bringing down the Conference Lines rates is to have suffi-
cient tramp tonnage available. The Committee suggest
that the tramps may be encouraged so that they can act as
a corrective and a check to the Conference system. Gov-
ernment should also continue to pursue the question of
reducing the freight rates with the Conference Lines
whereyer necessary.

D. Quality Control and Pre-Shipment Inspection

27. Though the need for introducing compulsory quality &“:1‘31 and
control and pre-shipment inspection for export goods has Presh pment
been felt for several years, comprehensive legislation on Inspection.
the subject entitled the Export (Quality and Inspection)

Act, 1963 and Textiles Committee Act, 1963 was passed only
last year. The Committee understand that quality control
and pre-shipment inspection schemes have been in force
for about 15 agricultural commodities, e.g. unmanufactur-
ed tobacco, raw wool, lac, pepper, cardamom etc. and for
two items of engineering goods, namely, aluminium uten-
sils and plywood panels for tea chests and two items of
handloom products viz., Madras handkerchiefs and Etawah
bed-spreads and for salt. In addition to these, quality
control is also exercised for fruit and vegetable products,
other processed foods like hvdrogenated oils and drugs.
Rayon, art-silk and pure silk are also being subjected to
compulsory pre-shipment inspection on the basis of buver's
specifications if stipulated in the contract. Intensive studies
have been taken in hand by Government to decide upon
the system under which the industrial, engineering, chemi-
ol and other finished products could be brought under
compulsory quality control and pre-shipment inspection. A
Study Group of experts has submitted recently a report
after examining in detail the problem of quality control
and inspection of engineering goods. The report is at pre-
sent under discussion with the trade associations concern-
ed. The Committee find that Japan had introduced the
system of compulsory pre-shipment inspection of goods as
early as 1957 for maintaining and improving its renutation
for supply of quality goods. The Committee would recom-
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mend that now that a comprehensive legislation on com-~-
pulsory quality control and pre-shipment inspection has:
been passed, efforts should be intensified to extend quality
control to exports particularly for engineering goods.

E. Free Trade Zone at Kandla

28. The concept of free trade zone first attracted the
attention of the Government of India in 1948. In 1951, the
Development Commissioner, Kandla took up the question
of establishment of a free trade zone in Kandla. It was
only after lapse of nearly 12 years that in February, 1963,
the Government decided to establish a free trade zone at
Kandla. The Ministry of International Trade have been
entrusted with the implementation of the scheme. The
development works required in this connection would be
executed for them by the Port Organisation. It has been
tentatively decided to establish the free trade zone in an
area of 320 acres (1/2 sq. mile). Arrangements are being
made for supply of water and electricity to the free trade
zone. A high-level Committee consisting of some officials
of the State Governments and the Central Ministries has
been constituted under the Chairmanship of the Secretary
of the Ministry to advise Government in regard to the
procedures to be followed for setting up the various export-
oriented industrial units.

The Committee understand that the question of appoint-
ing an Officer on Special Duty for the Kandla Free Trade
Zone is under the consideration of Government. The
Committee hope that speedier action would be taken tc
establish the Free Trade Zone at Kandla so that it can
make an effective contribution in increasing exports of
manufactured goods and products during the current Plan
period and act as a model for establishment of Free Trade
Zones in other promising areas like Haldia.

F. Export Promotion Schemes

29. Export Promotion Schemes have been introduced
in the course of the past few years. Mostly these export
promotion schemes apply to manufactured products like
engineering goods, chemicals, handicrafts, textiles, ete.
The most important feature of these schemes is that a
specified percentage of the f.0.b. value of exports is allow-
ed to be used for importing raw materials and components
required in the production of the exported products or a
group of allied export products. This import entitlement
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is generally determined on the basis of twice the import
content subject to a maximum of 75% of the f.o.b. value
of exports. A small portion of this entitlement, generally
10 per cent of the f.o.b. value of exports, is allowed to be
used for the import of machinery, machinery parts etc. re-
quired for replacement or modernisation not involving
substantial expansion. The schemes generally provide for
the grant of such import licences on the basis of past ex-
ports, but advance licensing is also permitted under cer-
tain circumstances in order to enable the exporter to obtain
the requisite raw materials etc. to fulfil the export con-
tracts. Such advance licences are allowed where a firm
export order has been obtained or where an irrevocable
letter of credit has been opened. Manufacturer-exporiers
and merchant-exporters enjoy the same benefits. The
materials imported under the incentive licences are allow-
ed to be utilised either in the importer’s own factory or
factories or allowed to be sold to any other manufacturer
covered by the same export promotion schemes who ex-
ports directly or sells his goods to another person for
export.

The Export Promotion Schemes also provide for alloca-
tion of certain indigenous raw materials at concessional
prices such as pig iron, steel, tin plate, etc. Some variations
in the general pattern of the schemes as mentioned above
exist in some of the schemes such as those rclating to tex-
tiles. Details of export promotion schemes are outlined in
Appendix 23 of the Import Trade Control Policy Book
(Red Book).

30. The Committee note that 80 per cent of the aggre-
gate exports of Rs. 791 crores during the year 1963 moved
unaided and that it was only in respect of a small portion
of the total exports that some assistance and incentives
were considered necessary in view of the disabilities of
high costs, scarcity of raw materials, rising internal de-
mand etc. The exports covered by the export promotion
schemes comprised only a total of about Rs. 160 crores and
the incentives relating to these exports were of the order
of about Rs. 28 crores. Assistance has been primarily given
for procurement of machinery and modernisation and
maintenance and import of raw materials and components.
The export sector is being given a higher priority for
rnodernisa_’tion in order to strengthen continuously the ins-
truments of production for export.
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3l. A leading economist has expressed his apprehen-
sions about the efficacy of incentive schemes. He has

tve schemes. gtated:

Evalustion
Promotion

“It appears to me that no case has been made
out for giving export incentives of the type
that are at present given. In fact if the basic
difficulty, as alleged is the disparity between
prices in the internal and external markets,
the sort of ad hoc incentives given to-day can-
not be expected to prove effective. The efficacy
of the incentives has to be judged by not ad hoc
two point comparisons but by judging in terms
of effects which are not accidental and which
can be sustained. I fear that the costs of these
incentives are also high. There are obviously
two types of costs to be taken into account. One
is the cost which results from the exceptions
made to general regulations through incentive
arrangements and the larger room for evasion
etc. which exceptions offer. The second may
be measured either in terms of revenue forgone
or in terms of the additional mulcting of the
buyer and the almost unlimited opportunities of
profit opened up in favour of the person ob-
taining the incentive such as an irrelevant im-
port licence. The whole system appears to me
to be vicious in the sense of both not having a
rational basis and in that of leading inevitably
to corruption and malpractice.”

32. It has been admitted by the Ministry that a few cases
of abuse in the form of (i) lower quality standards, and
(ii) under-invoicing or over-invoicing of exports have
occurred in the export promotion schemes. They have,
however, stated that such cases of abuses in concessional
items form an insignificant part of the total exports and
have been immediately dealt with promptly and exports
stopped viz. stainless steel products, zari goods and gar-
ments made of rayon and synthetic fabrics. As regards
quality enforcement, compulsory preshipment inspection
is being introduced.

33. The Committee find that at its meeting held on 1st
February, 1964. the Board of Trade have appointed a
standing Sub-Committee under the chairmanship of Dr.
P. S. Lokanathan to continuously review and evaluate the
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performeance of individual export promotion schemes and
to suggest and devise suitable measures for effectively
curbing abuse and malpractices wherever they may arise.

The Committee feel that as the scarce raw materials
and other goods which are allowed to be imported under
the export promotion schemes command high price in the
internal market, there is need for continuous vigilance to
ensure that the system does not result in abuse.

The Committee also feel that incentives should be
given only to such commodities as would not find an ex-
port market on their own and where there is reasonable

ground for belief that the exports would, after a time, be-
come self-sustaining.

G. Marketing Development Fund

34. With a view to facilitating the implementation of
various measures ‘which Government have been under-
taking to stimulate and diversify India’s export trade and
to develop the marketing of Indian products and commodi-
ties in foreign countries, a Marketing Development Fund
has been set up with a provision of Rs. 3.80 crores. The
Fund is intended to be utilised for meeting expenditure on

schemes of development of markets abroad with special re-
ference to the following: —

(a) Market Research, Commodity Research, Area
Surveys and Research programmes;

(b) Export publicity and dissemination of infor-
mation;

(c) Participating in Trade Fairs and Exhibitions;

(d) Trade Delegations and Study Teams:

(e) Establishment of offices and branches in
countries abroad;

(f) Grants-in-aid to Export Promotion Councils and
other organisations for the development of
export and the promotion of foreign trade;

(g) Quality Control and preshipment inspection;

(h) Export assistance for exportable commodities
including transport assistance;

(i) Export Risks Insurance; and
(i) Any other scheme which is calculated generally

fo promote the development of markets for
Indian products and commodities abroad.
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A code of Grants-in-aid has been evolved setting out the
scale of assistance admissible under the Fund on various
types of schemes. The Fund will be administered by the
“Marketing Development Fund Committee” consisting of
Secretary, Department of Economic Affairs, Secretary,
Department of Expenditure, Ministry of Finance and Sec-
retary, Ministry of International Trade.

The Committee hope that the fund would be utilised
efficiently and fully to achieve expansion and diversification
of India’s erport trade.

H. Indian Institute of Foreign Trade

35. Government set up in 1963 the Indian Institute of
Foreign Trade for intensive market research, dissemination
of commercial information and organising training pro-
grammes. The Institute has been registered as a Society
under the Societies Registration Act of 1860. The Institute
will concern itself with different aspects having a bearing on
India’s external trade. It will undertake and sponsor
through appropriate agencies, market survevs and market
research (including area and commodity surveys) in
foreign countries to assess the potential demand for Indian
goods in those countries, and will also undertake and spon-
sor commodity studies within the country. It will under-
take specialised documentation and publicity, and organise
itself into an efficient centre for collection and dissemi-
nation of information on all matters relevant to foreign
trade so as to meet adequately the requirements of Indian
and foreign businessmen as well as Departments of Gov-
ernment and Indian trade commissioners abroad. It will
provide training not only to managerial personnel drawn
from industrial concerns and trading houses in export
techniques, but also refresher and background courses
periodically to officials and personnel of India's trade
missions. The Institute will also undertake and sponsor
research into a variety of problems relating to foreign

trade.

The activities of the Institute will be financed partly
out of its own funds and partly by a Government grant
supplemented by requisite assistance from suitable foreign
agencies approved by Government.

The Committee hope that this Institute will adequately
fulfil the objects for which it has been established.
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1. Export Houses

36. The Government of India have a scheme for ac-
cording recognition as export house to those
companies which have substantial standing and ex-
perience in export business and are dealing in a
wide range of articles. The scheme was started in Sep-
tember, 1962. The primary objective underlying the
scheme is to develop increasingly specialisation in the ex-
port effort and to ensure that the export houses set high
standards in the performance of contracts for exports and
in particular, regarding the maintenance of quality, adher-
ance to specifications, delivery schedules. The Com-
mittce have been informed that 46 Export Houses
have so far been recognised by Government and it is the
policy of Government to recognise a large number of
Export Houses so that export as a major activity in the
economic field may be given a fillip.

37. Export Houses recognised by Government are given
facilities to carry out export plans and are allowed foreign
exchange for opening of foreign offices abroad, wherever
justified and for business visits abroad. The representative
of the Ministry has informed the Committee that they have
recently in consultation with the Ministry of Finance
enabled the Export Houses to secure a blanket sanction of
foreign exchange for enabling them to finance their visits
abroad. In the code of Grants-in-aid for Export Effort
promulgated by the Ministry, provision has been made for
grant of assistance to the Export Houses for export publi-
city. The Committee hope that the Government would
render necessary assistance to Export Houses so that in
course of time they may make substantial contribution to
the export effort. The Committee, however, trust that the
Government would keep adequate vigilance to see that the
opportunities may not be abused.

J. Trade Delegations

38. Of late, India has been sending a number of trade Composition
delegations abroad to promote trade with other countries. &mfom
The Committee have been informed by the Ministry that sent abroad
trade delegations are generally of two kinds ie. official
delegations and non-official delegations. The official dele-
gations, usually visit foreign countries either to conclude
fresh trade agreements or to renew/review the existing
trade agreements. In the case of non-official delegations,

the objective is 40 explore markets for Indian goods.
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Official delegations generally consist of officials from
various Ministries who are concerned directly or indirectly
with the subject for which the delegation is going abroad.
Where, however, the official delegation includes represen-
tatives of industry and trade, the Ministry of International
Trade determines as to who would be the best person to
be included in order that he may deliver the goods. Non-
official delegations are normally sponsored by the Export
Promotion Councils or other commodity bodies. The selec-
tion of the members of the delegation is usually made by
the Committee of Administration of the Council concerned
but the proposals are submitted to Government for
approval.

39. It has been represented to the Committee by the
Industry that trade delegations which are sent abroad for
exploration of markets are generally composed of vocal
and infuential persons who do not have expert knowledge
of sales promotion and who have very little to do with
sales themselves. The representative of the Ministry how-
ever contends that the delegations that are sent abroad are
composed of people who are rightly and appropriately
selected. The Committee suggest that Government may
consult the leading chambers of trade and industry in the
matter of selection of non-official members in the delega-
tions sponsored by Government.

40. The Committee understand that trade delegations
sponsored by the Export Promotion Councils etc. are re-
quired to submit an interim report to the respective Coun-
cil within a week or ten days of their return to the head-
quarters. Thereafter the delegation is required to submit
to the Council a detailed report which is to be printed and
circulated by the Council to the Directorates of Export
Promotion as well as to their members etc. It has further
been laid down that suitable action on the recommendations
contained in the report should be initiated. Further, the
action so taken should be reported to the Export Promo-
tion Officers at the Ports as well us to the Export Promo-
tion Directorate within two months of the return of the
delegation.

The Committee note with regret that in some cases, re-
ports of the trade delegations were submitted to Govern.
ment only after a lapse of several months e.g. reports sub-
mitted by delegations sponsored by (i) Cashew Export
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Promotion Council (ii) Spices Export Promotion Council
and (iii) Chemicals and Allied Products Export Promotion
Council. The delay in submission of reports affects their
utility. The Committee suggest that suitable steps may be
taken to ensure that reports are submitted in time by the
trade delegations. They would also stress that there
should be adequate follow up action on the reports so as to
make sure that all the useful suggestions made therein
have been duly implemented. It would also be desirable
to make an assessment of the practical results achieved by
these delegations going abroad so that in the light thereof

necessary changes or improvements could be effected to
achieve the marimum results.

41. It has been represented to the Committee that even
reputed businessmen of standing have been experiencing
difficulties in getting sanction of foreign exchange for their
business tours abroad. The Committee have been inform-
ed by the representative of the Ministry of Finance during
evidence that the policy followed both by the Ministry of
Finance and Reserve Bank of India with regard to release
of foreign exchange for business purposes has been greatly
liberalised. They have been assured that all applications
from established exporters for travel facilities abroad are
now considered not only sympathetically but also expedi-
tiously. The Committee are informed that anxiety is now
to make available to the exporters whatever exchange faci-
lities they need for genuine visits.

K. Machinery of Export Promotion

42. The Ministry of International Trade is the primary
Government agency responsible for export promotion
policies and directing export promotion efforts. It is assist-

ed by the following agencies in its export promotion
efforts:

(a) Board of Trade

43. The Board of Trade is the chief advisory body of the
Ministry. It was constituted in May, 1962 for a term of
two years to review all aspects of trade and commerce and
to advise and make recommendations to Government from
time to time with particular reference to the following:

1. Expansion of production, internal trade and ex-
ports, including diversification of exports;

Liberalisa-
tion of travel
facilities for
exporters

Functionsgof
the Board, of
Trade
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2. Rationalisation of imports and forging suitable
import-export relationships;

3. Maintenance and improvement of quality of pro-
duction, standards, standardisation and quality
control; organisation of inspection for quelity
control and pre-shipment inspection;

4. Export incentives;

5. Development of fair, ethical and efficient trading
practices including maintenance of fair prices;
price regulation, organisation of stock piling and
buffer stocks; display of price lists and mark-
ings including price markings;

6. Studies of individual commodities, market re-
search and market surveys;

7. Development of State Trading in commodities par-
ticularly for cxternal trade; expanding the func-
tions and operations of the Stete Trading Cor-
poration ‘Corporations and other Agencies;

8. Promotion and development of Export Houses
and Export Agencies;

9. Wholesale and retail marketing; Cooperative Mar-
keting and Cooperative Consumer Stores; fair-
price shops, etc.

10. Exhibitions, trede fairs, emporia, show rooms and
trade centres in India and abroad;

11. Promotion of salesmanship and marketing techni-
ques and training of personnel for international
trade;

12. Facilitating the movement of goods, particularly
goods for export by rail, road, air etc.

44. The Board consists of 21 members drawn from trade

of the Board and industry, economists and Government representatives
including the Minister of International Trade who is the
Chairman. It meets epproximately once in six wecks and
discusses details of various problems, concerning exports,

45. Some of the important subjects discussed by the

discussed at Board are:

(a) Fair trading practices.
(b) Credit facilities for exporters.



(¢) Quality Control on exports.
(d) Establishment of an Institute of Foreign Trade.
(e) Setting up of Free Trade Zones.

(f) Constitution of an Indian Council of Trade Fairs
and Exhibitions.

(g) Review of the working of Commercial Sections
of the Indian Embassies abroad.

(h) Shipping and Freight problems.
(i) Establishment of an export sector.
(j) Cost reduction studies.

(k) Working of major and minor ports in the
Southern region.

(1) Publicity for exports.

(m) Export promotion essistance by the Reserve
Bank of India.

(n) Opening of foreign offices by Indian exporters
and release of foreign exchange for visits abroad.
(o) Commercial arbitration;

(p) Incidence of Sales Tax on export commodities.
(q) Economic aspects of tourism;

(r) Review of the export promotion schemes: and
(s) Review of export credit facilities.

The Board undertakes detailed studies of specific prob-
lems through expert sub-Committees.

(b) Export Promotion Councils

46. With a view to securing ective association of pro-
ducecrs and exporters in the export promotion effort, Ex-
port Promotion Councils have been set up for specific com-
modities. There are at present 16 Export Promotion Coun-
cils covering the following commodities:

(1) Cashew.

(2) Chemicals and Allied products.
(3) Cotton textiles.

(4) Engineering goods.

(5) Processed food.

(6) Leather.

(7) Marine products.

(8) Mica.

(8) Plastics and Linoleum.



(10) Shellac.

(11) Silk and Rayon Textiles.
(12) Spices.

(13) Sports goods.

(14) Basic chemicals, Pharmaceuticals and Soaps.
(15) Tobacco.

(16) Finished Leather and Leather Manufactures.

gOgmﬁOn 47. The Export Promotion Councils are non-profit mak-

Promotion ing bodies registered under Section 25 of the Companies

Councils  Act, 1956. The Councils are composed of the members of
the trade and industry pertaining to the commodity for
which the Councils have been formed. Nominees of the
State Governments and the concerned Ministries of the
Central Government serve on the Committees of Adminis-
tration of these Councils. The Councils are financed by
Government grants-in-aid end subscription and contribu-
tions from the members of the Councils. The Government
grants are provided from the Central revenues. The
approval of the Central Government is necessary for the
budget estimates of the Councils, The functions of the
Councils are briefly as under:

Punctions of (a) Undertaking market studies in foreign countries
motion Pro- on regular as well as on ad hoc basis.
Councils

(b) Sending trade missions to foreign countries.

(c) Appointing agents or correspondents in foreign
countries for the purpose of continuously and
regularly reviewing prices.

(d) Conducting propaganda and publicity work.

(e) Collecting statistics and other particulars about
exports.

(f) Enquiring and investigating into complaints re-
ceived from foreign importers or Indien export-
ers.

(g) (i) Making such recommendations and sugges-
tions as may be necessary to Government and
public bodies, (ii) acting as arbitrators or nomi-
nating arbitrators or valuers for the settlement
of disputes, (iii) communicating with Chamber
of Commerce and others for promotion and ad-
vancement of the goods.



Some of the Councils administer Export Promotion
Schemes and are also implementing pre-shipment inspec-
tion and quality control schemes.

48. It has been stated during evidence that the member- ff"&‘;‘r’r:g:r_
ship of the Export Promotion Councils has been gradually ship of Ex-
increasing. The Committee suggest that vigorous efforts POrr Promo-
may be made to prevail upon the industrial units in the Councils
country to become members of these Councils. In their
-view, the most effective method of attracting new members

is to make these Export Promotion Councils demnnstrably
successful in their fields.

49. The Committee have been informed that during the 3‘;‘3‘}:‘1
financial vear 1963-64. there have been delays in communi- of Pro-
cating Government's approval of programmes of work and fvm‘d
allocation of foreign exchange in respect of Textile Export Export

Promotion Council ang Mica Export Promotion Council gm:l?“
because of the supply of insufficient data by them which
necessitated back references. The Committee cannot too
strongly stress the importance of furnishing complete data
about the programme of work by the Exrport Promotion

Councils to ensure proper scrutiny and timely approval by
Government.

They would also suggest that the Mmistry of Interna-
tiona] Trade may draw up in consultation with the Minis-
try of Finance, standing instructions about the manner in
which the Export Promotion Councils should submit their
estimates for the next year so that the necessity of making
back references is obviated and the sanction is communicat-
ed in time.

50. The Committee have been informed that so far no Evaluction
‘comprehensive review of the work of the Expart Promo- ff,:m“ o
tion Councils has becn made as some of them have been Promotion
set up recently. The Committee suggest that Government Councils
may constitute a committee consisting of eminent persons
from trade and industry to review the 1twork at least of
those councils which have been in existence for three years
or more. Such a review may be undertaken periodically.
say, once in three years.

(c) Other Advisory Bodies
51. The following advisory councils and committees have



been set up to enable the = Ministry to have close touch
with the trading community: —

(a) Export-Import Advisory Council:

(b) Regional Port Export Promotion Advisory Com-
mittees at Bombay, Calcutta, Madras and Co-
chin;

(c) Export Promotion Advisory Committees in res-
pect of several individual commodities;

(d) Cardamom Development and Marketing Advi-
sory Committee.

(e) Export Inspection Council under the Export
(Quality Control and Inspection) Act, 1963.

BExport- 52. In order to forge closer inter-relationship between
i”‘;“,’i"g imports and exports, Government have set up Export-

Council. Import Advisory Council in place of separate Import Ad-
visory Council and the Export Promotion Advisory Coun-
cil. The main functions of the Export-Import Advisory
Council are as follows:—

(1) to advise Government on policies and program-
mes of foreign trade;

(2) to make suggestions on import. export policy and
procedure, export promotion, import rationalisa-
tion and substitution; and

(3) to discuss the difficulties of the trade, manufac-
turers and consumers as a result of the operation
of the Import and Export Control.

The Council consists of 47 members including Chairman
and 8 official members. The Minister of International
Trade is the Chairman of the Council and its mem-
bers include representatives of Established Impor-
ters, Actual Users, Export Promotion Councils, Com-
modities Board and the other organisations of importers
and exporters.

53. The Committee note that there is some overlapping
of functions of the Board of Trade and the Export-Import
Advisory Council. The representative of the Ministry has,
however, stated in his evidence that there would be no
duplication involved. While the Export-Import Advisory
Counci] would review matters in a particular context, the
Board of Trade was established to be available for a much
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more frequent and informal consultation. He has added
that it is possible that the same subjects might come on

the agenda of these bodies but the way of handling them
would be quite different.

54. The Committee understand that the time-lag bet- Circulation-
ween the date of the meeting of the late Import Advisory ;’,fsg'gf“d"
Council/Export Promotion Advisory Council and the circu- Export-
lation of their proceedings was approximately two months. }\mdf,’f’sgn
The Committee consider this time-lag to be too long and Cuuncil
would stress that the proceedings of the Export-Import
Advisory Council may be finalised and circulated to the

members within two to three weeks of the date of the
meeting.

In this connection, the Committee would like to com-
mend the high standarq followed in preparing the Agenda
papers for the meetings of the Board of Trade and the
prompt action taken to circulate the minutes. This could
be emulated with advantage for preparing the papers for
the Export-Import Advisory Council. They would also
suggest that a statement showing action taken on the vari-
ous suggestions made by the members at the last meeting
may be circulated to them for information, as is being done
already in the case of Board of Trade.



Composition
of Exports.

IIIl. EXPORT OF SOME IMPORT COMMODITIES

A. General

56. The following table gives figures of exports of cer-
tain major commodities in 1960-61, 1961-62 and 1962-63:—

_ (Rs. crores
1960-61 1961-62 1962-63 Increase  Increase
+ H(+)
Decrease Decrease
(=)in (-) n
1961-62 1962-63
over over
1960-61  1961-62
I. Tea . 123°6 1223 129°2 —1°3 +6'9
2. Coffee 7°2 9°0 76 +1°8 —1'4
3. Spices 16°6 17°S 13'9 40°9 —3'6
4. Tobacco : 157 150 189 —07 439
§. Vegetable ojls (non- es-
sential) . . . 85 58 13°2 —27 +7°4
6. Oil Cakes . 143 173 31°8 +3°0 +14°§
7. Sugar  (excluding molass-
es . . . 25 14°6 17°0 +12°1 4.2°4
8. Cashew Kernels 18'9 18°2 19° 4 —0'7 w12
9. Raw Cotton . . 87 14°2 12°2 +5°6 —2'1
to. L=ather (tanned and  dress-
ed . . . . 24'9 2§°3 22°6 404 —27
11. Jute manufactures 13§°2 144°8 1§5°7 +9°6 4.10°9
12. Cotton Textiles $7°$ 483 46-5 —9°2 —1'8
13. Art Silk Fabrics 32 67 81 +3°5 +1°4
14. Woollen manufactures 56 47 §-2 —0'9 -0'§
1s. Coir yarn and manufac-
tures . . . 87 11°4 12°2 127 4108
16. Iron Oret’ 17°0 17°4 19°8 +0'4 +2'4
17. Manganese Oret 14°0 10°4 79 —1-6 —2°5
18. New manufactures 25°3 236 17°1 —1'7 —6-5
Total ‘inclading other exportst 632°9 655 2 686 4 ~223 +31°2
Re-exports 99 54 73 —4°5 =19
All ax =15t 6128 660°6 6337 ~17°8 + 321

*The figures in this table are exclusive of exports from Goa.

4+The Ministry have furnished the following revised figures of exports
.inclusive of exports from Goa, Daman and D.u:

Ironore
Manganescore .
Total Sinclud ng

~Xports :
Al ex>or:

(Rs. in crores)
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In:rcase  Increase
(+) (+)
Decreaswe De rea e
(~=in) (—in)
196 =62 1962-63
ovre over
1960-61 1951-62 1962-63 1960-61  1961-62
17 0 17-4 3z +0 4 + 1IN 1
. 14°0 104 81 -3°6 —-23
other ’
60 3 6741 702°7 +23 8 +28:6
6602 679§ 710 © +i9°3 +130°§
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56. The Committee note that India’s major export items
still consist of some important tropical agricultural pro-
ducts and simple processed goods. Jute manufacturers,
tea and cotton textiles continue to account for nearly half
of the export earnings. These together with other tradi-
tional items like spices, tobacco, mineral ores and scraps,
leather, hides and skins, vegetable oils and oil cakes,
cashew kernels, coffee, coir and coir products and wool
make up more than three-fourths of the export realisation.

It is also noted that exports of a number of commodi-
ties recorded increases in 1961-62 as compared to 1960-61.
Notable among these were sugar, jute manufactures, raw
cotton, coir yarn and manufactures, art silk fabrics and
oil cakes. The increase in exports achieved during 1962-
63 was primarily contributed by traditional items such as
jute manufactures, tea, oil cakes and vegetable oils (non-
essential).

Since the traditional items of export continue to be the
primary earners of foreign exchange, the Committee cannot
too strongly stress the need for keeping a close watch on
their performance. In fact, every effort should be made to
increase the export of these commodities particularly to
new markets so that export earnings are augmented.

B. 0il and Oil Cakes

97. Oilseeds, vegetable oils and oilcakes are India's tra-
ditional items of export. They are well known in world
markets and have, therefore, large export potential.

The Committee understand that export of oilseeds is not
encouraged as emphasis is on export of manufactured
goods namely vegetable oils and oilcakes. Export of cas-
torseed, cottonseed and linseeq is totally banned. Small
quantities of special variety known as H.P.S. groundnut
are allowed to be exported for table use in UK. Canada
and Europe. Smal) quantities of sesamum, mustard, kardi
and niger seed are also allowed to be exported.

Efforts have, however, been concentrated on export of
‘vegetable oils and oilcakes. Exports of vegetable oils
have been handicapped on account of high internal prices.
2370 (Aiji)—LS—4.
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In 1955, when Indian prices were competitive with inter-
nationa] prices, India was able to earn about Rs. 50 crores
of foreign exchange from oils, oilseeds and oilcakes. Ex-
ports, however, fell to Rs. 14-15 crores in 1957 and 1958 on

account of shortages developing in the country.

The Committee are informed that efforts were made
from 1959 to develop export of vanaspati by enabling the
manufacturer exporters to make up the losses on export
at international prices by granting them import licences
for copra/palm oil. Import entitlement has also been
allowed against exports of raw groundnut oil and refined
vegetable oils<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>